
1343 Lift Insurance 2 MARCH 1956 {Emergtwy Provisions) Bill 1344

APPROPRIATION BILL 
The Minister o f Revenue and Civil 

Expenditure (Shri M. C. Shah): I beg
to move*:

That the Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the service of the 
financial year 1955-56, be taken into 
consideration.

Mr. Deputy-Speaker: The question
is :

"That the Bill to authorise pay­
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
service of the fijiancial year 1955­
56, be taken into consideration.”

The motion was adopted.
Clauses I to 3, the Schedule, the En­

acting Formula and the Title were add­
ed to the Bill.

Slul M. C. Shah: I beg to move:
“That the Bill be passed.”

is ;
M r. Depnty-Speaken The question

"That the Bill be passed". 

The motion was adopted.

LIFE INSURANCE (EM ERG EN CY  
PROVISIONS) B I L ^ -  Contd.

M r. Deputy-Speaken The House will 
now resume further consideration of the 
motion moved by Shri C. D. Deshmukh 
on the 29th February, 1956, namely;

“That the Bill to provide for the 
taking over, in the public interest, 
of the management of life insurance 
business pending nationalisation 
thereof, be taken into considera­
tion.”

Shri Radhelal Vyas was in possession 
of the House and he may continue his 
speech.

So far, out of the total time allotted 
for the Bill, namely, 12 hours, the time 
availed of is 3 hours and 52 minutes, 
leaving a balance of 8 hours and 8 mi­
nutes. •

May I have an idea as to who are all 
the hon. Members wishing to take part 
in this discussion so that I may regulate 
the time?

Several H on. Members rose—
M r. Deputy-Speaker: I find that

about 24 Members wish to participate. 
There are about six hours and I think 
I can give 15 'm inutes each.

The Minister of Revenue and Civil 
Expenditure (Shri M . C. Shah): Out
of the balance, 2 i  hours go away, be­
cause 2 hours are required for the 
clauses and half an hour for the third 
reading.

Shri Feroze Gandhi (Pratapgarh Distt. 
West cum  Rai Bareli Distt.— E a s t) : 
That is too much.

M r. Deputy-Speaker: It has already 
been agreed to. So we have a balance 
of 5 i  hours. Again, how much time will 
the Minister take for his reply?

Shri M. C. Shah: Nearly an hour,
because it is an important Bill and so 
many points have to be answered.

M r. D eputy-Sp<^en I will say 45 
minutes for the Minister. Then we have 
about 4 f  hours to  be distributed among 
these 24 Members. Therefore, 1 can al­
low from ten to fifteen minutes to each 
Member.

Shri Radhelal Vyas may now continue.
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•M oved with the recommendation of the President.




